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 (3)  _A  copy  of  Notification  No.  G.S.R,
 28

 )  indi  and  English  versions)
 =  in  ae  Se  the शडस्‍्त  Autust,  1978,  together  ith  corri-

 co
 thereto  published  in  Notification

 .  G.S.R,  269  in  Gazette  of  India  dated
 the  azat  October,  1978,  regarding  distri-
 bation  and  transport  of  Ammonium  Sul-

 a
 and  Calcium  Ammonium  Nitrate

 the  Government  of  Andhra  Pradesh
 under  sub-tection  (6)  of  section  3  of  the
 Rasential  Commodities,  Act.  3955+  [Placed én  Library.  See  No.  LT-2962/78}.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  messages  received  froin  the
 Secretary-Genera!  of  Rajya  Sabha  :—
 ‘’  i)  “In  accordance  with  the  provisions

 of  rule  127,  of  the  Rules  of  —  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  Iam  directd  to  inform  the  Lok Sabha  that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  go  November,  1978,  agreed
 withort  any  amendmentto  the  Water
 (Prewation  and  Control  of  Pollution)
 Amendment  Bill,  1978,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held  on  the
 2st  November,  4978.’’

 ii)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  86  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in

 the Rajya
 a  Sabha  I  am  directed  to  return

 herewith  the  Additional  Dutics  of  Excise
 (Textiles  and  Textile  Articles)  Bill,  1978,
 which  was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  2and  November,

 7978 and  transmitted  to  the  Rajya  Sabba  for its  recommendations  and  to  state  that  this
 House  has  no  recommendations  to  make  to
 the  Lok  Sabha  in  regard  to  the  said  Bill.”:

 CALLING  ATTENTION  TO  MATTER
 ‘OF  WRGENT  PUBLILC  IMPORTANCE

 “Revere  eva  BY  NON-TEACHING  STAFY

 *  घर्त  राम  जावशवाल  (फैजाबाद)  :
 के  सविलभ्यनीय  लोक  महत्व  के  निम्नलिखित

 DECEMBER  4,  as" &  1978  ory  non-teaching
 staff  of  Delhi  University  (CA),

 विषय  की  भोर  शिक्षा,  समाज  कल्थाण  भ्ौर
 संस्कृति  मंत्री  का  ध्यान  दिलाता  हूं  भोर
 प्रार्थना  क्रता  हूं  कि  बहू  इस  बारे  में  एक
 वक्तव्य  दें  —

 "दिल्ली  बिश्वेबिद्यालय  के  गैर-पम्ध्यापनत
 कर्मचारियों  द्वारा  हड़ताल  का  समाचार।”

 THE  MINISTER  OF  EDUCATION,,.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  Accordin;

 ad
 tothe  information

 from  the  ity  of  Delhi,  an
 apecwen

 t  was  arrived  at  between  the
 niversity  and  the  senatives  of

 the  Delhi  University  and  College  Karam-
 chari  Union  on  gth  December,  7977  75
 regard  to  their  demands.  The  agreement inter-alia  provided  that

 Rie
 the  case  of

 one
 me

 loyee,  namely,  iE.  Baid  of
 St.  Stephens’  College,  should  be  reviewed
 by  a  judge  to  be  nominated  by  —  the
 Governing  Body  of  the  Colle;

 ges  (2)  the
 remaining  cases  of  alleged  Lmergency excesses  should  be  examined  by  a  Caom-
 mittee  with  the  Pro-Vic-Chancellcr  as
 Chairman,  six  representatives  of  the
 Union  and  six  nominees  of  the  Vice-
 Chancellor,  (3)  in  order  to  provide  rea-
 sonably  adequate  security  of  service  0
 the  employees  of  the  University  and  the
 Colleges,  the  University  should  examine
 the  Act,  Statutes  and  the  rclevant  Ordi-
 nances  and  make  necessary  amendmens,
 (4)  efforts  should  be  made  to  secured  re-
 tirement  benefits  for  the  hostel  and  mess

 employees
 y  and  (5)  a  Committee  be  cen-

 stituted  by  the  University  to  look  into  the
 working  condition  of  Karamcharies  and
 also  the  other  demands  contained  in  the
 charter  presented  by  it  to  the  Executive
 Council.

 In  pursuance  of  the  Agreement  dated  oth
 December,  1977  (r)  the  case  of  Shri  8,
 Baid  was  reviewed  by  ee  ioe

 Harda:
 Hardy  and  he  submitted  his  report  to  he Governing  Body  ofthe.  S'
 Ue

 ay  the  University  under  the  Chai
 versity  un  ler  irman- a  ve  Pro-Vi  cellor  ware  held.

 ma  after  detailed  discusions,  decisions
 were  taken  in  16  cases  of  glieed  Emer-
 gency  excesses,  while  the

 ——_  ing  §  Cases.
 are  still  under  tion;  (9)  the
 Committee  appointed
 Act,  statutes  an P  ithe  erlevant  Ordinances

 of  the  University  with  a  view  to
 rues bi  security
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 titement  benefits:  to  the  Hostel:  and  mess
 employees  with  the  Un

 very  Grants
 Com

 same  is
 tion  of  the  Commission,  Committee

 pointed  by  the  University  to  look  into
 the  woking  ditions  of  karamcharis  and
 also  the  cher  demands  ,  met  a  number  of
 times  and  discussed  lemands  of  the
 union  with  their  representatives.  One
 of  the  demands  mae  by  the  union  during ‘the  course  of  the  meeting  was  that  the  vics-
 Chancellor,  who  is  responsible  for  the  ob-
 ssrvance  of  the  provisions  of  the  Act,
 Statutes,  Ordinances  and  Regulations  of
 ‘the  Univestiy,  should  himself  take  the
 final  decision  on  complaints  he  may  re-
 ceive  about  the  violation  of  the  Act.  Sta-
 tutes  or  Ordinances  etc.  in  any  particular
 ‘cate.  Tris  Comnittee  has  already  sub-
 raitted  its  recommendations  and  the
 University  has  taken  action  on  some  of
 tn:  recom  nendations,  while  others  are
 unter  consideration. 4

 In  oae  of  the  meetings  held  on  gth  No-
 vember,  78  the  official  side  had  proposed that  allthe  items  which  were  to  be  looked
 into  by  the  Committee  appointed  by  the
 Dairy

 to  look  into  the  working  condi-
 tioas  of  karamcharis  under  the  charter
 of  demands  would  be  “considered  and  de-
 cision  takea  latest  by  the  end  of  February,
 1979  Tht  katamcharis,  however,  did
 not  agree  to  this  proposal.  Thereupon  the
 Vic*-Chancellor  assured  them  in  writing
 that  he  will  hold  one  meeting  in  a  week  to
 consider  the  service  matters  and  charter
 of  deminds.  However,  the  karamcharis
 wat  o7  presting  that  all  the  alleged  vio-
 lations  of  the  Act  and  Statutes  etc.  should  be
 set  aside  ant  quashed  by  the  Vice-Chancellor
 imuastiacly.  Oa  the  other  hand,  the
 University  authorities  feel  that  these
 should  bs  consi:lered  by  the  Vice-  Ghance-
 Nor  4

 Wich  effect  from  :8th  September,  1978,
 the  Dlhi  U  iiversity  and Calleges  Karam-
 chari  Union  launched  on  agitation  as
 protest  azrinst  n  on-fulfilment  of  the  agree-
 ment  arcived  at  on  gth  December,  1977.
 initially  by  abstaining  from  work  for  one
 hour,  which  was  later  increased  to  two
 hours  from  8th  -  October,  1978.  Tits
 was  further  intensified  by  abstaining
 from  work  for  two  houcs  im  the  morning
 and  two  hours  in  the  afternoon  with  effect
 from  7th  Novem er  v9

 ry  The  Union
 had  further  informed  the  Univriesity  that, it  would  proceed  on  strike  after  roth
 ‘November,  978  but  no  strike  callhas  been
 wiven  by  it  till  date.

 oe
 At  ies  meeting  held  an  rath  November,

 1973  tht  Executive  Cuncil  of  the  Uni-
 vserite  कद  ante  of  the  situation  created  by
 the  threat  of  atrike  gad  posture  of  confron.
 tation  By  ‘the:  Kigram  fon  and
 ppealed  suspend
 protests  and  jae,  Saran  and  ia  parti-
 cular  such  fectivitios  during  the  working

 non-teaching
 staff  of  Delhi  University  (CA)

 hours  which  tentamount  to  neglect and  came  to  the  tiation
 to  resolve  the  issues.  —  os

 2§0

 Ac  went  held  on  erst) a  ‘subse  meeting  on  erst
 Novem!  2

 the
 reviewed  the  tion  created  by  the  conti. Karamchari  Unfoa agitation
 inspite  of  its  dated:  rath  November,
 3978  The ri  noted  that
 since  its  last  meeting,  there  were  formal

 and  negotiations  between  the
 representatives Union.  As  a  result  of  the  negotiations,  a

 stage  had  reached  wher  represntatives  of”
 the  Union  had  practically  expressed satisfaction  over  the  points  mutually

 discussed  agreed  upon  and  as  result, a  letter  was  sent  by  the  University  to  the
 Union  on  35th  November,  73979  ०  the
 Gould  call  of  the  agtation  alter  recsving would  call  o!  agitation that  letter.  In  the  said  letter  the  Univare
 sity  tater  alia  gave  an  assurance  that  (a) laints  of  violation  of

 Ordinances  etc.  made  to  the
 Vice-Chancellor  will  examined
 promptly  and  his  final  decisions  announc-
 ed;  (b)  in  all  remaining  individual  cases

 falleged  emergency  excesses  which  were
 still  pending,  the  final  decision  will  be
 made  availble  to  the  Union  immediate}
 but  not  later  than  one  month;  (c)  selection
 grades  for  non-teaching  staff  will  be  made
 available  in  ith  the  Govern.
 ment  of  India  decision;  (d)  appointmens to  category  ‘D’  posts  will  be  made  from
 amongst  workers  on  daily  wages  in

 ccordance  with  the  prescribed  proces dures;  (c)  the  University  would  make
 efforts  to  provide  full  retirment  penefits
 to  the  employces  of  the  college  hostels  and
 messes  financed  by  the  UGC  to  the  ex-
 tent  of  7  reentand  (f)  the

 Negotiation  mittee  will  dis
 cuss  other  demands  with  the  Union  and
 complete  its  deliberations  by  gist  Decem

 »  t978.
 Instead  of  withdrawing  the  agitation

 on  the  basis  of  the  assurance  contained  in
 the  University’s  letter  dated  r5-rr-78,
 the  Karamcharies  persisted  in
 a

 with  the
 retical

 the  whale niversity.  was  paral:
 The  Rescue  Council  noted  that  while

 the  Union  was
 . ‘the

 tac  in  the  mont Bletane
 ae

 t  in  most  it  mae
 In  conclusion,

 aay.  Press effect  was  imued  ‘on  aand  November,  ध्नडि
 पग  order  of  the  Vice-Chancellor.
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 (Dr.  Pratap  Chandra  Chander)
 Inspite  of  the  Executive  Council’s

 seaalution  dated  ‘ai-11-1978,  the  agitation continued.  At  its  emergency  meeting
 held  on  30-2I-978,  the  Executive
 Cauncil  took  note  of  the  further  develop-

 ments
 =  ज्

 to  the  agitation  and  reiterat-
 ed  the  made  by  it  and  the  Vice-

 Chan  the  Union  to  supsned  the
 as

 tation  and  come  to  the  negotiation le  ta  discuss  all  the  outstanding  pro- blems.  The  resolution  passed  by  the
 ay  =  communicated  the Seerctary,  Delhi  Uni-

 versity  &  College  Karamchari  Union  on
 1-12-1978

 ‘There  has  been  no  change  in  the  situa-
 tion.  Government  feel  deeply  concerned
 and  apdal  to  the  Karamchari  Union
 to  suspend  their  agitation  and  resume
 negotiations  with  the  University  so  that  all
 outstanding  issuers  are  settled  amicably,
 without  disrupting  the  administration  or
 academic  activities  of  the  University

 शी  गग्त  राम  जावतबाल  :  प्रध्यक्ष
 महोढण,  इस  माननीय  सभा  भें  एक  श्रौर
 भसला  श्राया  है  जिस  भें  अधिकारियों  के
 आश्वासन  को  समय  से  पूरा  न  करने  के  कारण
 या  उसकी  इच्छा  न  रखने  के  कारण  कर्मचारियों
 को  हड़ताल  और  श्रात्दोलन  का  रास्ता
 अखितियार  करना  पड़ा  श्राप  को  याद  होगा
 कि  सितम्बर  i977  %  इसकी  श्रुआत
 हुईं  थी  ।  नवम्बर  में  स्टीफत  कालेज  से
 झुरू हुई  और  फिर  नवबंर  977  में  यूनिवर्सिटी
 के  कर्मंत्रारियों  ने  अनिश्चित  कालीन
 हड़ताल  शरू  की  ।  उस  के  परिणामस्वरूप
 यूतिवर्सीती  वन्‍द  भी  हुई  और  जो  मुझे
 जानकारी  है  वह  यह  है  कि  श्राप  के  हो,
 यानी  माननीय  मंत्रो  जो  के  ही  इंटरक्शन  से  उस
 चबक्त  वह  हड़ताल  समाप्त  हुई  9  सितम्बर
 2977  को  वाइस  चांसलर  और  कर्मचारियों

 'की,  यूनियन  के  बीच  में  समझौता  हुआ  ।
 डनकी  मुख्य  मांगें  यह  थीं  कि  एमजेंसी  के

 -दीराव  जो  ज्यादतियां  हुई  हैं  उन  को  दुर  किया
 जायें,  जो  मामले  पडिंग  पड़े  हैं  उन  को
 निस्तारण  किया  जाय,  जो  रोजाना  मजदूरी
 शाले  कर्मचारी  हैं  उनको  नियसित  किया
 श्रम,  उत  को  संदा  शर्तों  को  सुघारा  जाय
 मुद्दा!  अदान  को  जाय  भोर  उठी  के  साक

 .  DECEMBER  4,  978  _  won-teac!  a staf’  of  Delhi  University  (CA)  -
 साथ  जो  जेस  झौर  होस्टेल  &  कर्मचारी  &
 उन  को  सेवा  निवृत्ति  केबाद  के  लाभ  जैते
 ग्रेच्यूटटी  भौर  पैशन  वरयेरह  है  बह  सब  उनको
 दिए  जाय॑  t  हमारा  खयाल  है  कि  इस  में
 ऐसी  कोई  भनुचित  बात  नहीं  थी  कि  जिस
 की  तरफ  तुरन्त  ध्यान  नहीं  दिया  जा  सकता
 था  ।  जहां  तक  कि  वाइस  चांसलर  का
 सवाल  है  उन्होंने  तो  यह  भी  कहा  था  कि
 बहुत  जल्दी  हम  इन  के  ऊपर  ध्यान  देंगे  ।
 उस  वक्‍त  कोई  कान्फरेंस  चल  रही  थो
 साइंस  की  उस  में  हिस्सा  लेने  के  लिए  वाइस-
 चांसलर  थो  मेहरोत्रा  को  जाना  था.  उन्होंने
 कहा  था  कि  वहां  से  वापस  आकर  जितनी
 जल्दी  भी  मुमकिन  हो  सकेगा  उतनी  जल्दी
 हम  हन  का  निस्तारण  कर  देंगे  ।  यहां  तक
 कहा  गया  था  इस्प्लोमेंटेशन  के  लिए  कि  मार्च
 978  के  भंत  तक  जरूर  इस  को  कर  देंगे  |

 मार्च  78  बीत  गया  t  6  सितम्बर  तक
 आाप  देखेंगे  कमंचारियों  ने  किसी  तरह  का
 कोई  भ्रान्दोलन  नहीं  किया।  नोटिस  बराबर
 देते  रहे,  ध्यान  भ्राकषित  करते  गहे  i  38
 तारीख  से  उन्होंने  प्रपना  एक  घंटे  रोजाना
 का  प्रदर्शन  शुरू  किया,  8  सितम्बर  i978
 से  ।  पहले  महोने  में  एक  घंटे,  दूसरे  महीने  में
 दो  घंटे  भोर  श्र  तीसरा  महीना  हो  रहा  है,
 तीसरे  महीने  में  उन  का  चार  घंटे  का  प्रदशेन'
 है।

 ती  भ्गर  इन  की  इच्छा  होतो  कि  इस
 भ्राश्वासनों  को  पूरा  किया  जाय  तो  शायद  बहुत
 पहले  काम  हो  जाता  ।  लेकिन  प्राष  ने
 भ्रभी  झपना  जो  ब्यान  पढ़ा  है  उसते  लगता  है
 कि  दोष  सारा  कर्मचारियों  का  है,  प्रधिकारियों
 का  है  ही  नहीं।  भगर  यही  ऐटीअपूड  रहेगा
 तो  कोई  मामला  ठीक  होने  बाला  नहीं  है  t
 और  में  आपसे  कहता  चाहता  हूं  कि  भ्रगर  इस
 तरह  से  समझोता  कर  के  उन  को  पूरा  नहीं
 किया  या  तो  मह  जो  कर्मचारी
 समुदाय  है,  लेबर  है,  मजहूर  है  इन  छोगों  को
 समझौते  पर  से  विश्वोस  च्  जायगा  शौर  जव
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 विश्यास  उठ  जायेगा  तो  आप  जानते  हैं  उस  के
 नतीजे  क्या  निकलेंसे  ?  लोग  हिसा  वमैरह  का
 सहारा  लेना  शुरू  करेंगे  t  इसलिए  मैं
 माननीय  मंत्री  जी  खे  कहना  चाहूंगा  कि  वह
 बाकायदा  इस  की  जिम्मेदारी  लें  और  इंटरवीन
 कर  के  इस  मामले  को  दुरुस्त  कराएं  7

 जहां  तक  यूनियन  के  पदाधिकारियों
 का  सम्बन्ध  है  हमारी  उन  से  बात  हुई  है  t  वह
 कहते  हैं  कि  प्रधिकारियों  को  तरफ  से  इस  की
 प्रतिष्ठा  का  सवाल  न  बनाया  जाय  शौर
 इन  झाश्वासनों  को  पूरा  करने  के  लिए  कदम
 उठाया  जाय  q  कोई  सबृत  उस  का  मिले
 झभी  तक  झाप  ने  इस  का  सबृत  नहीं  दिया।
 मोटे  तौर  से  जो  उल्लंघन  हुए  हैं  ग्राप  के  ऐक्ट  के,
 आडिनेसेज़  के  भौर  स्टेच्यूट  के  उन  को  पूरा
 करने  भें  तो  कहीं  पैसे  का  खर्च  नहीं  है।  उन  को
 तो  तुरन्त  पूरा  किया  जा  सकता  है  t  तो  कोई
 कार्यान्वयन  की  तरफ  कदम  उठाएं,  सबूत
 द  श्रोर  यह  प्रतिष्ठा  का  सवाल  न  बनाया
 जाय  कि  हड़ताल  तोड़ो  जायगी  उस  के  बाद
 ही  बातचीत  होगी  क्‍योंकि  नतीजा  यह  हो
 गया  है  कि  इस  कर्मचारियों  के  समर्थन
 पे  स्टूडेंट  यूनियन  ने  भी  प्रपनता  समर्थन  बढ़ा
 दिया  है  भौर  दूसरी  यूनिवर्सिटीज़  के  कर्म-
 आरियों  का  भी  समथंन  इन्हें  मिल  रहा  है  ।
 तो  यह  झ्राग  खाली  कर्मचारियों  तक  हो
 नहीं  बल्कि  स्टूडेंट्स  समुदाय  तक  भी  फैलती
 अली  जा  रही  है।  जहां  तक  टीचर्स  का  सम्बन्ध
 है,  जब  प्रभ्ी  पे  बन  कर  गई  इस  महीने  में
 तो  कॉसिल  का  फैसला  हो  गया  कि  जितने
 दिन  तक  ये  कर्मचारी  गैर  हाजिर  रहे  उतने
 दिन  की  पे  इन  को  नहीं  दी  जायगी,  इस  तरह
 से  ये  मामले  को  उलझ्नाते  हैं,  तो  में  ने  यह
 खरुना  है  कि  वहां  जो  टीचस  हैं  उन्होंने  भी  झपनी
 फे  लेने  से  इनकार  कर  दिया  है।  तो  इस  का
 विस्तार  बराबर  होता  जा  रहा  है  ।

 #  एक  सवाल  करना  चाहूंगा  t  क्या
 नह  दांत  सही  नहीं  हैं  कि  9  दिसम्बर,  977

 के  कैशले को  जस्दी  स्वी,  यागी  मार्च,  i978°

 1008"  (SAKA)  .  non-teaching  3
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 तक  पूरा  करने  का  झ्ाश्यासन  दिया  गया  था  ?
 यदि  यह  झाश्यासन  दिया  बया  था  तो  उसको
 पूरा  क्‍यों  नहीं  किया  गया  ?  फिर  मार्च  के  बाद
 सितम्बर  तक  जो  पीरियड  था  उसमें  उसको
 पूरा  करने  की  तरफ  ध्यान  क्यों  नहीं  दिया
 गया  ?  फिर  भ्रभी  जो  कुछ  चल  रहा  है  उसमें
 कोई  प्रतिष्ठा  का  सवाल  न  बना  करके  क्‍या
 उसको  पूरा  करने  की  तरफ  ध्यान  दिया
 जायेगा  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  in  my  rather  lengthy  state-
 ment,  indicated  what  steps  have  been  taken
 to  implement  the  agreement  of  gth  Decem~
 ber,  19776  One  has  been  referred  to  a
 retired  Judge  of  the  High  Court.  Then,
 as  regards  the  alleged  emergency,  in  36
 cases  decisions  have  been  taken,  only  five
 remain  outstanding.  The  Committee  which
 was  appointed  had  met  several  times,  and
 in  that  Committee,  representatives  of  the
 Karmachari  Union  also  happen  to  be
 present.

 So,  it  will  be  noticed  that  some  of  these
 Ri

 58  are  somewhat  time-consuming.
 orcover,  a  problem  is  created  by  the

 fact  that  under  the  University  there  are
 several  colleges.  The  executive  committees
 and  the  principals  of  these  colleges  should
 also  be  taken  into  consideration,  because
 in  many  cases  the  University  cannot  im-
 pose  its  will  on  these  colleges,  So,  a  certajn
 delay  has  happened,  and  the  karmacharis
 also  knew  this  and  participated  in  these
 meetings.

 The  University  has  not  taken  any  rigid
 stand.  From  time  to  time  the  Executive
 Committee  considered  all  these  points,
 and  told  the  Karmachari  Union  that  they’
 were  prepared  to  concede  some  of  the
 other  points,  In  spite  of  that,  somehow
 or  other,  the  strike  is  continuing.  I  have
 made  an  4  and  I  should  also  request
 the  hon. Member  to  appeal,  to  the  Karma- chari  Union  to  go  back  to  work,  and  then
 the  whole  thing  can  be  discussed  in  a  peace- ful  manner,

 भी  हरिकक्ष  बहादुर  (गोरखपुर)  ४

 मंत्री  जी  ने  जो  कुछ  कहा  है  हम  लोग  अपील
 कर  रहे  हैं  कमघारी  कुनियन  से  भोर  उसीक़े
 सम्बन्ध  में  मुझे  कुछ  कहना  है  t  सब से  बड़ी
 बात  यह  है  कि  9  दिसम्बर  977  7

 एग्रीमेम्ट  हुआ  था  झोर  कहां  यया  था  कि  तीन
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 'महोने  के  अन्दर  सभी  बातें  जोकि  एप्रीमेन्ट  cannot  be  held  responsible.  However,  the
 में  भाई  हुई  हैं  बह  मान  लो  जायेंगी  तो  उसे
 बातों  को  3  माचे  i978  तक  मान  लेना

 'था।  उन  बातों  को  एम्प्लीमेन्ट  क्यों  नहीं  किया
 गया  इस  बात  की  जानकारी  माननीय  मन्‍्ती
 महोदय  हम  लोगों  को  दें  ।  श्रभी  जो  उन्होंने
 बताया  है  उस  सें हम  लोग  संतुष्ट  नहीं  हैं  ।
 झगर  यूनियन  को  बातों  की  इस  प्रकार  से
 उपेक्षा  की  जायेगी,  अगर  एग्रीमेन्ट  किया
 जायेगा  भ्रीर  फिर  तोड़ा  जायगा  तो  धीरे  धीरे
 लोगों  का  विश्वास  ही  इस  प्रकार  के  एग्रीमेन्ट

 से  टूट  जायेगा।  विश्वविद्यालय  की  नौकरशाही
 ने  जो  रिपोर्ट  मंत्री  जी  को  दी  है  पह  तो
 उन्होंने  हमें  बताई  है  लेकिन  कमचारियों  की
 जो  ग्रीवांधेज़  हैं  उतकों  भी  सुनने  की  कोशिश

 होती  चाहिये  ।  प्रगर  कमंचारियों  की  बात
 नहीं  सुनेंगे  तो  कोई  भो  न्यायोचित  समझौता
 नहीं  हो  सकता  है  1  इसलिए  हम  माननीय
 मंत्री  जी  से  जानता  चाहते  हैं  क्या  उनके

 'पास  ऐसी  कोई  योजना  है  जिसके  श्राधार  पर
 थे  कमंचारियों  तथा  विश्वविद्यालय  मेंनेजमेन्ट
 के  भी  कुछ  वरिष्ठ  लोगों  को  बुलाकर  मीटिंग
 करें  श्रौर  उप्तमें  कुछ  एम  पीज़  भी  बुलाये  जाये
 जसे  कि  श्री  सुब्राह्मण्यम  स्वामी  हैं  जिन्होंने
 आई  आई  टी  दिललो  का  जब  सवाल  उठा
 था  तो  उसका  प्रश्न  यहां  पर  उठाया  था  श्रौर
 प्रधान  मंत्री  जी  के  हस्तक्षेप  से  उस  मामले  का
 तिवटारा  हो  गया  था  ।  क्‍या  इस  प्रकार  की
 कोई  बठक  मंत्री  जी  बुलायेंगे  जिसमें  कुछ
 संत्त्सदस्य  भी  हों  जोकि  बारदातों  से  वाकिफ
 हों  जेपें  कि  स्वामी  जी  हैं  झोर  दूसरे  लोग  हैं
 या  लोकल  एस  पीज़  हैं,  उनको  बुलाकर  बात
 करेंगे  जिससे  कि  जल्‍दी  से  जल्दी  समझौता  हो
 जाये  ?  मैं  मंत्री  जी  से  भ्रनुरोध  करता  हूं  कि  ये

 .  'कमंचरारियों  की  बातों  की  उपेक्षा  न  करें  बल्कि
 उनकी  ग्रीवांसेज़  पर  श्र  ध्यान  देने  की  कृपा
 करें।
 “DR.  PRATAP’  CHANDRA  CHUN.
 DER:  I  have  already  explained  the  इटैडन
 sons  for  the  delay,

 But'because  it  involves  many  peoplé and  also  many  institutions  and  colleges
 steps  have  been

 University  has  given  fresh  offers  in  the
 letter  which  I  have  already  mentioned  and
 the  karamchari  Union  can  take  steps.  The
 parallel  of  IIT  cannot  apply  here  for  the
 reason  that  IIT  is  only  one  institution
 whereas  the  University  has  got  a  lar
 number  of  colleges  under  it,  It  is  a  mu
 larger  body.  So,  thatis  creating  some
 difficulty.

 Ie  isnot  a  fact  thatI  am  sitting  idle,
 As  soon  as  Mr.  S.  M.  Banerjee,  former
 Member  of  Parliament,  rang  me  up  last
 night,I  gave  himtime  and  I  discussed
 the  matter  with  him  this  morning.  Unless
 people  approach  me,  I  cannot  intervene
 in  a  matter  which  comes  within  the  pur- view  of  an  autonomous  institution,  I  rang up  the  Vice-Chancellor;  he  was  not  avail-
 able.  Certainly,  if I  am  able  to  solve  the
 problem,  I  shall  certainly  do  it,

 SHRI  HARIKESH  BAHADUR:  I
 asked  a  very  specific  question  as  to  whee
 ther  he  is  going  to  invite  the  management
 and,atthesame  time,  the  armachari
 nnionand  havea  meeting  under  his
 chairmanship  sothat  the  crisis  can  be
 solved.

 MR.  SPEAKER:  Ie  has  replied  thathe
 cannot  do  itonhis  own;  somebody  has
 to  initiate  it.

 PUBLIC  ACCOUNTS  COMMITTEE
 NINETY-SECOND  AND  Ninety-FIFTH  Report

 SHRIP.V.  NARASIMHA  RAO
 (Hanamkonda):  I  beg  to  present  the  fol-
 lowing  Reports  of  the  Public  Accounts
 Committee  :—

 (7)  Ninaty-second  Report  on  action  takea
 by  Government  on  the  recommenda-
 tions  contained  in  the  Twen

 va Report  relating  to  Ministry  of  Home
 Affairs,

 (2)  Ninety-fifth  Report  on  action  taken
 by  Government  on  the  recommenda.
 tions  contained  in  the  First  Report
 relating  to  Ministry  of  Defence.
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